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CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH - HYDERABAD

ORIGINAL APPLICATION NO. VSIS oF1993% .
Sﬁé Ph ok Tonopl g 1264 Appiicunt (5)
Versus E

Metodic . CA- T [l Srence .
& 2l |

Respondent (s)

This Application has been submitted to the Triburnal

e aﬂ’

“by?‘ — - l/e"%'@ BN (S . Advocate under section 19 of the
Administrative Tribunals Act. 1985 and same has been scrutinised with reference to the points mentioned

. in check list in the light of the provisions contained in the Administrative Tribunal (Procedure)
Rules, 1987.

The application has been in order and may be listed for admission on -’z ‘F?

-

Y[
Scrutiny Officer.




13,

14, -

15;

16,

17.

18.
190

20.

-

Has the appllcant exhausted all available ?,

”*remed1es° . |

-Has the declaratlon as requlred by 1tem 7
of Form I been made?

‘Have required number of envelowes (file size)
bearimy full address of the reeponienth been
fileaz : -

(a) Whether the rel iefs soucht for, arise out .
' of single ‘cause of actlon? 3“

(®) whether any 1nterim_relief is prayed_for?hﬂ‘
In case an M.A., for - condonatlon of delay is

filed, is it supported by an arf1dav1t of the
appllcant°

S

Whether this case can be heard by Single Bench?z ,?
Any other polnt? ‘

Result of the scrutiny with initial of the ﬂ4915*ﬁ£d
Scrutiny Clerk. _

Section Officer ﬂ :
S

{

Deputy Registrar

REGISTRAR



CENTRAL ADMINIS TRATTIVE TRIBUNAL

o

iIIYDERABAD BENCH
' ~Diary Ne.
Report on the scrutlny of Application
. Presented byf?ig;y??%feﬁf%TJb“,.... Date of Presentatlon,...........;
- Appllcant(S)MJ’.c -o-nco.Lhe-oo; . ' . ‘ . . i ,
Respondent&és ) .ﬂ% A- 5704’7:’ .ﬂ? o .ﬂf-’f‘ 3 @’1’-—( 3 . . i
Nature of gr:.evance.)*2 7‘-“’“’?33““"“2 . . {'f
No.of appllcants...,.....u..Jél....u- : No.cf respondentsf. sesscsncson o

. L CLASSIFICATION A
Subje_ctog-aooo.a’o-toaaun‘ocn-.o-o(NO; ) Departmnt-ou.-.-.--o-a----(NO- )

o .
P

¥, Is the appllcatlon 1n the proper formz’ .

(Three complete sets in pdper books form T
in two compilations}) - :

2. vhether name, description ‘and address of
all the parties been furnlshed in the (?
cause t1tle°k .

3. (a} Has the appllcatlon been duly 51gned
S and verified? g
b (b) Have the copies been duly signed?

(¢) Have sufficient number of copies of L(

_the application been filed?

4, tWhether all the necessary partles are
impleaded C?

5. Whether English translation of documents
) in a'language other than Engllsh or Hindi
been f£iled?

6. Is the application in time? cz
(see Section 21) '

7. Has the Vakalathnama/Memc of appearance/. 7'-.
authorisation been filed?

8. 1Is the applicatioh maintainable? S‘
. (ufs2, 14, 18 or U.R. 8 etc.)

®. TIs the application accompanied by IPO/DD LT
- ¥ for Rs.50/-%

10. Has the 1mpugned orders original/duly att=
ested legible copy been filed? ?

1i. Have legible copies of the annexures duly
attested been filed? ' i

12, Has the Index of documents been flled and ?»
: pagination dene properly?

Contdﬂlu..’
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CENTRAL ADMINISTRATIVE TRIBUNAL
.HYDERABAD BENCH
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT ss; HYDERABAD

0.A,.NO.

Betweenst -

} S5 orF 1993

Smt, K.Janaki and others.

AND

The Registrar, Central Administra-
‘®ive Tribunal, Hyderabad Bench,
at Hyderabad and 2 others,

Counsel for

At 2T foe Bl R ey ) 27 Aoy oty B Yrenne
o bipil By Collicpon Lot Jr o

Q£0L%Z§fuu¢

q Lo Crovw”.
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. 3N v
\.25%1(3111{,1

24

RESRUY oo 7

---------------- —--—-*F-m—-b--n-

S,No. Date Description Page Nos.
1. 10.11.83  Rm Government granted >
Adhoc Bonaos _
\ >
2 11.10,88 Ceiling limit enhanced
3. 13,9,93 Ceiliné limit again \“\
enhanced to Rs,3,500/=
to P&T

the Applicants
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT :: HMDERABAD
O.A.NO. |5 7)< OF 1993
1 INDEX
8.No., Description of the Documents Pg,Nos, A Nos.
1. RPPLICATION . - | 1 to -
24 ' F.14(6)-E(Coord) /83, 4t.10.11.83, 1K & 1,
3. F.14(9)-E(Coord)/8s, dt. 11,10.88 q S ST X
4 No.14(3)-E (Coord) /83, . dt.30,9.93. [ 11— 3.
@ , W
' 5. Proﬁgsals pel® by the Cabinet \ D
" : Secretary 4,

Signature of the Applicant

RS SN

FOR OFFICE . USE ONLY:

1. Registration No, -

2, Date of'FiiIng _ $

Signatiare of the Begistrar




N{ THE NTR;AL ADMiNISTRATIVE TRIBUNAL AT : HYDERABAD

0.A.50, \5)S oF 1993

Between:=-

1.

2.

3.

Se

Smt.K.Janaki, W/o.K.Keshava Rao, aged
about 35 years, working as Lower _ ,
Division Clerk in the Central Administra-
tive Tribunal, Hyderabad Bench, Hyderabad,

A.Arun, S/o.A.Adinarayana, aged about
39 years, working as U.D.C. in Central
Administrative Tribunal, Hyderabad
Bench at Hyderabad. -

D.V.Lokeswara Rao, 5/o0.Jagannadha Rao,
aged about 45 years, Working as
Assistant in Central Administrative
Tribunal, Hyderabad Bench, Hyderabad,

J«Md.Zafarulla, S/o.J.Mohd ,Kasim, aged
about 42 years, working as UDC in the
Central Administrative Tribunal, Hyderabad
Bench at Hyderabad, .

Sut.V,Girija Bai, W/o.B.Raja Mallaiah, aged
about 39 years, working as UDC in the
Central Administrative Tribunal, Hyderabad
Bench at Hyderabad,

T.Narasimha Rao, S/o,Vedantha Rao, aged
about 35 years, working as U.,D.C. in
Central Administrative Tribunal Hyderabad

- Bench at Hyderabad. -

9.

10,

11.

12.

13.

K.Ramasudhakar, S/c.Somasundaram, aged
about 35 years, working as U.D.C. in the
Central Administrative Tribunal, Hyderabad
Bench at Hyderabad., -

Miss,Aruna Mamidi, D/o.Sakharam, aged
about 45 years, working as Assistent in
the Central Administrative Tribunal at
Hyderabad,

V.Satyanarayana, S$/0.V.Chandra Sekhar
Rao, aged about 38 years, working as
Court Master, in the Central Administra-
tive Tribunal, Hyderabad. :

Mrs.A.Vijaya Laxmi, W/o0.J.Mohan Reddy,
aged about 27 years, working as Steno
Group-D in the Central Administrative
Tribunal, Hyderabad Bench, Hyderabad.

SiKailasanaaslo.N.Sesha Pillai, aged
about 37 years, Working as Court Master,
in the Central Administrative Tribumal,
Hyderabad Bench at Hyderabad,

P.S.R.Murty, S/c.P.V.Chainlu, aged about
39 years,working as U.,D.C., in the
Central Administretive Tribunal,
Hyderabad Bench, Hydérabad,

Khaja Kaleemullah, S/o.Khaja Mohd,.Sarvar,

aged about 39 years, working as U,D.C.

in the Central Administrative Tribunal,

Hyderabad Bench at Hyderabad. » o« APPLICANTS

AND



s 2 3

1. The Registrar, Central Administrative
TIribunal, Hyderabad Bench, at Hyderabad.,

2. The Secretary to the Government of
India, Ministry of Finance Department
of Expenditure Central Secretariate,

) 3. Union of India, represented by the
¥ Secretary to_the Government of India,
Ministry of Personnel and Training
Public Greviances and Pension (Department
of Personnel and Training) Central
Secretariate, Ryds New Delhi,
! ; ; /

e

DETAILS OF THE

R RESPONDENTS

_____ s_C GE _APPLICATION
‘1. Particulars of the Applicants : Shown as above .
ress for cervices ¢ Mr. K,Venk teshﬂa ?ao,
‘ Advocate,16-11- 15?3 2,
: - Moosarambagh, Hyderabad.,
2. Particulars of the Respondents: Shown as above

ok
- 3. Particulars of the Order:-
Order No. & Date : o W& o=l
BT Brief  Toawvwes [NV RDRCUS D %ﬂégﬁ
4, JURISDICTION:~ The Applicants submit that thed,A, is
within the jurisdiction of the Tribunal's Act, 19854 w83 Cethn
e g;ljl;ggf;%g% *"-ﬁké A;ﬁ;;t;ohfis,within time U/s,21 of the
Administrative Tribﬁnal's Act, 1985,
6. FACIS OF TE CASE:- S
(a) The Applicants are aggrieved by the impugned action
X of the respondents in fixing the different ceiling limits
on income, for determining the payment of productivity linked
Bonus/Adhoc Bonus to the employees working in different
AL CLLSLY LU VSIS UL ESLLDE UL ULS, WALLUL G Gily 48 ULULS 4 —
or justification which is illegal,_arbitrary,,discriminatory
< | ard violative of Articles 14 and 16 of the :Constitution.
.‘ (B8)  The Applicants submit that they are employees %xx

working in theip respective ﬁosts in theCentral Administrative

. \ |
Tribunal, Hyderabad‘génch at Hyderabad. The Applicants submit

that they are unjustly and arbitrarily deprived of payment
of Adhoc Bonus on the untenable ground that their emocluments

exceeded Rs.2,500/= P.M, which is'highly unjustified. The

applicants submit that all the applicants except 6,7,10 and 13



s 133 13 |

A¢ .
were depriveﬁ of adhoc bonus in its entirety, while the
applicants 6,7, 10 and 13 were paid Adhoc Bonus on.
prorata Basis as their total emoluments did not exceed
Rs.2,500/~ per month during the relevant period. |
2(C) It is relevant to submit that the Central
Government employees after prolonged and continued struggle
secured productivity linked bonus working in various commercial
énd prpdﬁction_ériented,sgctprs of the Goverpment like
Railway;:Posts”apq Telegraphs, Defence Production units ete,
It is also relevant to submit that on the demand of staff side of
the National Council that the Bonus should also be given.t‘o,
the remeining employeeé of the Central Government, issued orders
vide Lr.F, 14(6)-E(Coord)/83, dated 10 11. 198;£ﬁ§cldlng sanction
of Adhoc Bonus to the Central Governmggg*gggibyees not covered
under the scheme_ofmproductivity_linked.BonpsAscheme as Adhoc
Bonus for 15 days_dgringKthe_year~1982:83_peﬁding evolution
of formula for the said category of employees who were in
service as on 31,3.1983 and had rendered at least six months®
of continuous service during the year. The said Adhoc Bonus
restricted. to employees drawing upto énd including Rs.1,608/-
per month subject to a maximum of amount of Rs,750/- per
month. The said Adhoc Bonus was pald for 18 days during
the years 1983-84, 1984-85, and 1985~86., Later the adhoc
Bonus was paid for 25 days for the year 1986-87, However
during the year 1987-88 the Central Government employees
were granting 27 days of Bonus computed.on the basis of actual
emoluments upto and including. Rs.2,500/- per month as on
31.3.1988. But however the maximum amount was. restricted

to the amount admissibe\g? to those drawing of Rs,.1,600/- per
month, but not exceeding Rs.2,500/- per month in which case
the Adhoc.Bonus was calculated as. if the emoluments were.

Rs.1,600/= per month, This is clear from Q.M.NQ.F;1h(9).E

(Coord)/88, dt.11.10.1988, (Annexure-II 9-’3’,‘0 Y. The.same
formula was-adopted during 1987-88, 1988-89, 1989-90,
Subsequently,»tbe adhoc Bonus equivalent to 29 days.

emoluments for the years 1990-91,1991-92 and 1992-93
was granted,



S

(D)  ¥hile matters stood thus, the ceiling limit of

22 b g3

Rs.2,500/- Hitherto fixed for all Central Government
(employees irrespective of the department in which they are
* working was_enhanced to Rs,3,500/~ in the case of P&T and
‘other employees covered by productivity linked Bonus scheme
and the ceiling 1limit in respect of other Central Govefnment
employees not covered by the productivity linked Bonus

P\i'f\l--- \’\ %
-~ change. o0 CElllng 11mi all along in respect of Central.

Government employees,_in respective of whether they are covéred
by productivity linked Bonus scheme or adhoc Bonus schenme
a distinction is now drawn for the first time dividing the
working class on the basis of scheme by which they were
gdverned regardless of the fact that an employee discharges
the same duties and functions irrespective of the fact
whether he is working“iﬁ commercial and production oriented
sectors or otherwise which is highly arbitrary, irrationalgi
unjust and amounts %o invidious discrimination offending
Articles 14 and 16 of the Constitution. The Applicants
submit that there musfbgbme rational nexus between the basis of
classifications and the object 1ntfended to be achievedin

- order to classify the eiployees, In the instant case there is
absolutely no ratimal or justificatien in dividing the
employees on the basis of departments for the purpose
of the enhancement of ceiling on income for payment of Bohus
and the said classification is nothing but irrational and
amounts to colourable exercise of power which is highly

" unjustified. As submitted above the classification of
employees on tﬁe basis of the department is wholly irrational
for the reason that a similar category of employees‘will
discharge the same duties irrespective of the department
in which he is working. The Honfbie Supreme Court had an
occassion to consider a similar question where drivers of the
Delhi Police force and the other drivers belonging to different

departnents} had held such a classification is unsound and the



Y. . .. .. 151  w

classification is.irrational. Randhir Singh Vs,Union of
India and others 1982(1) SLR 756= AIR 1982 SD 879, That
apart all the relevant factg?were taken into consideration

for fixing the celling on income for payment of Bonus during

© 1982-83 and uniformely fixed the ceiling limits of Rs.1,600/-

was subsequently enhanced to Rs.2,500/- for_the‘year_1987-88
onwards-such.being'the,position there is_absolutely no
material‘on_recorduto_distinguish_the_employees on the basis
of department to department and Ministry to Ministry which is
highly unjustified. Such a manner of classification of
employees would offend the doctrine of_equal pay for equal
work as Bonus is a deferred wage and.this is not expected

of a model employer and also in demorracy ordained by

Rule of law.

7. REMEDIES EXHAUSTED:- The Applicants have no other effective

alternative remedy except to approach this Hon'ble Tribunal,

8. VATTERS NOT PREVIOUSLY FILED OR PENDING:- The Applicantshave
not filed any. otherW.P./0,A..in this regard and.such a case

is not pending in any court or authority of law.

9. MAIN RELIEF:~ It is therefore prayed that this Hon'ble

Tribunal may be pleased to declare that the applicants are
entitled for adhoc bonus of 29 days during the year 1992.93

on the basis of Rs.3,500/- as eligibility ceiling on

income for payment of adhoc bonus by holding the action of the
respondents in fixing different ceiling limits on income

for payment of bonus between the central Government employees

_covered by productivity linked.bonus and for others not

covered by such scheme as illegal, arbitrary, discriminatory
and violative éf‘Artic;es 14 and 16 of the Constitution and
pass such other order or orders as this Hon'ble Tribunala“ﬁi},
AN IS AL Ry MU Y G (80N G o tadk » |
/Contd.. 6 .,
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0ffice of ths Chief CGenerel Msnager Telecon, LeP.Circle, Hydersbsad=-1.
No. TA/EST/1-31/Col.IIT " Dated st Fydersbad-1, thr J¢-9-1994.
"To T . | |

A1T7 G.r.Telecom i ~tricts
411 Telecom Zish nag:rQ/Engineﬁrs

411 C.m.Tel-com areas
in 4,P,Cirelu.

All Sr.Supdts.,/Supdﬁs.,TC1e.Traffic b -
Fhe Dirccior, R.T.T.Ca, Secunderebed-3e
Th- Chie? Enginaer,T:lfcom.,(Civil},Hydsr:bed.

e T

‘The Supdtg.,ﬁ;ginasr,Telecom (Civil/Elﬁc%.),Hydwrabed.

Subi~ Reisiug the limit of cmolumonig frow 542500/ =
' to 75,3500/~ for th: purpose of Produciivity
Lirk-d Bonus Payment of arxrears Wy, T.1986-87
%o 1991-92. : .
4 copy of &h2 Departmont.of Telecom., few Dolhi lztter
No.31-5/89-PAT dated 15-9-94 on the above menticn-d subject is
reproducsd below for informstion end neeessaxy action,

I

Asst.Engin’ o MEST)
for Chicf Genersal Maﬁager Taleconm
&ndhra‘Pradush,Hydarabad-1.

Copy to: - o = "Gl

4. The G.Ji{ Fin, )/Diryctor(F&a),Cirele Officc, .

2, Thoe D.E.,Carv.VFT Instln.SHg.Instln.I,II & III,Hxier:bad.

3. The hsst.BrglinesT, CET;S.D.,Sﬁcundcrdbad-ZS. o

4, The Aceounts Qlficer 1/C) - .
/ c £ e

‘5. The ALceocunts Officur(Fin. ircle 0fiie

Copy of Lleticr op roferr=d o ebOVTim .

Sub:~ As aboVie

. Thore hove been » psorsistent. d-mand from thz Unions/
‘Foderctions to ruis- the cciling: limit of cmolum:nis fop the purpose
of * Produciivity Link.d Bonus fyrom Rs.2500 TG 85,3500/~ in pursuanee
of :implsmzaigiion of Principzl Bruch CAT hew Delni judg:oment deted
$1=8-1921 in 0.3.N0.2489/1989, D:optts of Tolecon filzd a0 SalePs
clongwith ¢ reauosi for grantiag siay ordzrs befors Homn'ble Suprone
Court of Indir, The SeLe.Fs hed beon odmitted, but thr stay ordaers
hive not bran gr.ntied. Deptiae filud - Hiscellanrous Teticion bofors
Princip 1 Bunch CAT Now D-1ihi for zxi-nsion of wime in view of
- dos saion of SLP in the Hem'ble Supremo Court of Indiz, but ths same
hos not ben grontid. :

ContdeseZs
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2. In viaw of the froets gtz+~d ~bove, th. proposcl hes boon
ex.pincd S coaswlietion with the Mirdistrv of Finsnec wnd Ioom
direecicd o issul ord-vs o waige the ¢-iling limit from 3.2500/-
£o 15,3500/~ for thi yesrs 1985-E7, 1987-83, 1988-89, -1989-90 snd
1960-91 -nd 1991-92. Th: smount. for “he y=ers 1986-87, 1987-88 snd
1980-00 widl B d:positcd in $he G.P,F,. Account of thy officinds,
#hilc vhe paymnt will be mede in gssh for-the yoars—1989-90, 19%0-91
c1d 1991-924° The-ébov - payment will be subi-et to the finrl out
conc 0F S.h.Pe panding ia the Supryma Cou=t of Iadi:., The «nount of
bol  will b -d-.positud in tho G.P.F.hcoount ox psid in ersh G0 "
off il iu sorvies not rwoiiring in the next thres yerrs by %1 3
i under . kiug from thow that .tne s.id zmount will be rocove-ed in
ens - th. onteon. of the SLP pending ‘in th: Supr e Court gove iu
fevour of the Dupit. In cese.of trensfa/prowvtion of The of fici:ls,
o ghitabls -atry will os mede i. the LFC.

3 . The paym:nt $o the retir.d officiils en be mede by
obirining a surcly froa Ly po;menent officizl of equel or higher,
ronk elrsndy in servics :nd not going o yztire in 3 yoars from the
dute'gf-paym:nt.

4., Alternctivily, peymoat ¢ a zlso be .made on production
of beuk guarsntce . verlid for 3 yo.rs for za ewount equul to theo
er- ars of Dbunus.

5. In rospeet -0f the officicls who ar: going to retire in the
next thr:. yoors, the anounis nov p.id will be held over from the
DCRG %o be rsilonsed ~ither oh the outcomw of th: SLF-pending in

+h: Supram:e Ccurt or furaishing ¢ sur;tyffrom £ permanent Governmsnt |
sorvent of -gqual or highdi stutws not going to yobtire in 3 yoars
fwom thy dnte of pryawnt of the bonus, - '

6e £11 other cendifions inc¢luding the }molum?ht ceiling of
Pse 1600/= will < PBLY. ‘
Ta This issucs with the evacurvence of Teélecom Finince vide
their U.0.1i0.2855/Fa=1/94 dated 15-9-1994. |

Yours feithfully,

sd/-
(S.K, MUDGIL)
Dirzctor (TE)
4
KBR.
}

%, -~
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It is therefore prayed that this

Honkble;Tribpnal may be pleased to direct the respondents

Yo.pay the adhoc bonus of 29 days to the applicants

assuming the ceiling on income of Rs.3,500/- during

the year 1952-93 and pass such other order or orders

as this Hon'ble Tribunal may deem f£it and proper in the

circumstances of the casé.

11. COURT FEE;:-

-l B S Sl e e

. I'-'P.O.‘ NO. & Date

12. ENCLOSURES:- Vakalat,

v

€ e S; Ky @

@'Li KT“\ \\ﬁ/k%l

Nve Nraldhsd v}

YMaterial Papers, Covers, Pads , IPO.

;%M@“‘

.We,,the,abﬁve,nam@d applicants, do hereby verify

that the contents in paras'1 to 6 are true to my personal

knowledge and the contents in paras'? to 12 are true

from legal advise from my counsel and we have rot suppressed

any material facts.
Hyderabad,
Bated:

'\‘r‘\fﬁqh (QQJL*\MVqudgi}\

C}Nrku\w @i\\MAQQ\

Sigﬁature of tﬂe Applicants
Gyl Tanaly
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= A?LCpr of the lettor no,

.”P . 83, fronm Governmen ¢ of

V' : B "OrrICE

Fa.l4 (5}-E(C00rd)/83,rdt. 101h Novémbcr,
Sooda, Miniiery of Pinance;pgp o¥amber,

ment af Expdndituré), addressed to A1} Ministries-anﬁ /Nehﬂalh
 ¥.Dapartments Of tha Gevernment of Indiga etg, .

MEMORANDUM
2N UM

Subjc:ct: Productivitv Linkaa Alonyy Scheme r.)rai)t Of -
! d§ A

adhoe
Govern

bonuy ¥4 15 days to the Centry
et employees, . '

d Bonyg has already been,allowad by

Government to certajin Se&Ctions of Centray Govcrnment employedg

the Centryy Governman+
the existing Productivi
"granted -15'days emolyn

R 3. "The'afo:esaid bene
- ®Mployeas yho were {n s

atleast six'months of ¢

o), 'f 4, ‘The employeag draw

LR 1600/, pey month wijj

bonus, The maximum amount Pdyable wi1) be Festricted ¢o
f‘-'the ambunt admissiblg for those“drawing emoluménts of ps 750/..
r : ‘ S -
" per month,: Ror employeeag Hawy py s drawing .Mmonthly

employees why 9Te Not covereg under -
ty Linkag Bonus Schemgs M3y he o
*Nts as adehoe bonus  for the year

Fit will pe #dmissible ¢q those

rvice on 31/3/83 4ng had rendereq
Sntinuoyg service durinq the yegr,

ing emolumentg upte andg including
be eligihje for the'said adhoec

contd. 2

~:

L]
]

n

T




» ' f . M]M,mm‘iﬂ“w

- pay, personal pay, special pay, dearness allowance and

- additional dearnesa allowance but will not include any other

' ‘allowance such as’ ‘house rent allowance, compensatorylcity)
“allowance, Special compensatory (remote. locality) allowance,
‘bad clunate allowance, children s education allowance etc. . h

|

. yh,,,f‘m”twj

i
) +

emoluments of more than Rs 750/= and not exceeding m_lSOO/-'

- bonus will be calculated as if the emoluments were Bs 750/« . %The

term emoluments for this purnose will be and inculde basic

5. The casual labour who have worked for at 1uat 40 days for
each jear for three years or morz, will be eligible for an

~adehoc bonugs. The amount will be ccmputad on a notional

monthly wage of R 150/- ittwapective of the actual monthly .
wages. The amount of ad~hoc bonus payable will be s 150 x

15/31 ieo; 15 72.60 paise.

6. In so far as the‘employees serving in the Indian Audit

and Accounts are conCernLd, these orders issue ‘after

. consultation with the COmptroller and Auditor General of India. -

[ e ram

sd/~

5C MAHALIK
JOINT SECRETARY TO THE GOVERNME_NT pF I[\_IDIA
Tele t 3 373744 .

//True copy//

llulk (Hheer- (,WYW)

?ubl»..u-li.. wy, | phh AUt‘“;O\K.
t’in'ﬁ.tn&l‘\MJ il b
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Ministry of Finance
(Deparimen: of Expcnd:‘mm)

.;-- | - New Delhi, the 111l October, 1988
OFFICE MEMORANDUM

No. F.14(9)-E(Coordyss '
v Government of Indiy ‘ 9"1

, o . :
Subject: <~ Grantof adhoe bonusto the Central Government employees for

the year 1987.88.
The undersigned is directed to refer to this Ministry's  Office

| MemorandumNo. F. 14( 1)-E(Coord)/87, dated 3.9.1 987rclating tograntof

ad hoc bonus to Central Government employees not covered by any of the
Productivity Linked Bonus Schemes, pending evolution of a formula for
these categories of cmployees us a whole or separate tormalae for each

sector, for the accountin g year 1986-87.

2. The President ig pleased todecide that pending evolution of the aboye
mentioned formulqe, in respect of the accounting year 1987-88 wd hoe
bonus equivalentto 27 days emoluments may be grianted 1o the ciategory of
employees covered by this Ministry's M NG, E.14 (6)-E(Coord)/83, ditted
10.11.1983. The Payment will also be admissible 1o the Central Police and
Para-Military personnel and personnel of Armed Forces. The orders will be
deemed to be extended to the employees  of Union Territory
Administrations, which follow the Central Government pittern of
emoluments and are not covered by any other bonus or ex graiia

scheme, - _ . .
7 LHC GUROC DORUS LOF INE year 19X/7-KK gs mentioned above will be

computed on the basis of the actal emoluments upte and including
Rs.2500/- per monih as on 31st March, 1988, The Maximum amount will,
however, be restricted to the amount admissiple o those drawing

~emoluments of Rs.1600/- pan.  For the employees drawing monthly

emoluments of more than Rg, 1600/~ p.m. but not exceedin 8 Rs.2500/- pon.
the ad hioc bonus will be calculated as if the emoluments were Rs.1600/-
P.m. The upper ceiling limit of Rs$.2500/- p.m. as on 31.3.1988 will be
applicable irrespective of whether the emoluments are drawn in the pre-

revised or revised scale of pay,
ﬁﬁm-ﬁ%ﬁt—ﬁ.znmmiwvmmfnmﬂwm*w TS s

conditions:—

(i) Only those employees who, were in service on 31.3.1988 and have
rendered at least six months of continuous service during the year
1987-88 will be cligible for Piyment under these orders. Pro-rata
payment will be admissible 1o the eligible employcees for periods of

f'\ .




N \ B ‘_C‘(Z_r_lggl_l_gllSwtf.g!;:.V[igg_Ef__!I{‘ing the year ranging from six months 1o a full
s | i - year, the eligibility périod being taken in terms of nuiber of monthgut
J" - ‘ ; service (rounded to the nearest number of months). :
| (i) The quantum of ad Joc bonus admissible under these ord- s wil: be
1 * worked out on the basis of emoluments as admissible on 51.3.1988,
The term emoluments’; occurring in these orders will be and include
biisic pay, personal pay. special pay, deputation(duty) allowance and _
deamess allowance and will also include additional "dearness .
allowance and in(erimreliefin the case of employees who haye not yet
opted 10 come over to the revised scales of pay but will not include
other allowances, such as house rent allowance, compensatory (city)
allowance, special compensatory (remote locality) allowance, bad
climate allowance, Children Education Allowance etc,

(iii) The casual labour who have worked for atleast 240 days foreach year
for 3 years or more, will be eligible for this ad hoc payment, The
j amount will be paid on a notional monthly wige of Rs.300/- .
irrespective of actuyl monthly wages. The amount of ad hoc bonus k
payable will be R$.300 x 27 1.¢. Rs. 261.29 (rounded off to Rs, 261),
‘ 31 :

i ' " (v) All payments under these orders will be rounded to the nearest
5 rupee. ‘ g
i, . N ‘ .
7 i (V) Inthe matter where the aforesaid provisions are silent, clarificatory
fl‘ f ’ Ol'dCI‘S ,iSSllﬁd yi(ipu‘.thquM\;.g%ru:o MAARA AT~ 1T 1 42100 ot

5. The payments under these orders will be chargeable to the sub-head .
Salaries' in the relevant demand for grants of the ‘organisations '
concerned,

6. The expenditure incurred on accountof ad hoe bonus should be met
from within the budgetary provision of concerned  Ministries/
Departments, :

r

i

i

‘ 7. In so far as the persons serving in the Indian Audit and Accounts
! Departments are concerned, these orders are issued in consultation with the
! Comptroller and Auditor General of India, :

|

]

|

{

i

I

i

i

|

|

!

8. Hindi version of this Office Memorandum is attached.

- (B.P.Varma)

Joint Secretary to the Governmeny of India
To .
All Ministries/Departments of Government of India (as per standard !
distribution list). : :

| Cb\bﬂ—f/\ W@\/L ;
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*f' on 13,09,1993 the Cabinet Secretary invided the
Staff Side for further digscussions. The Officilal Side
made. the following proposals as finals- L o

'

. : . 1

1) Vth Pay Commission will ke appointed immediately. }
%

. J The terms of reference will be finalised in
consultatioh with the Staff Side., A speclal
. - meeting of the National Council (JcM)or Standing

Committee will be called for the purpose.

2) An interim relief of Rs.100/- will be granted to all
employees form 16,09.,1993. It will not count for
any purpose.

3) 20% of Dearness Allowance drawn at the time of
retirement will be merged with pay for the purpose
of gratuity only with effect foom 16.09.31993,

4) In view of the rejection of the two Awards of
BOA (Conveyance Allowance & Encashment of leave )}

e by the Cabinet, Parliament's approval will be
1 sought in the next Session.
5) The eligibility ceiling on income for payment
. of Bonus will be raised as followss=
For Railwayment From 3500 to 4500

For P&T and other employees covered by 4
Productivity Linked Bonus Scheme from 2500 to 3500

For other. (Central Secretariat.
Income Tax. Audit : No Change
& Accts. etc.,) - 2500 to continue

In the event of P&T employees, securing a favourghle
decision from the Supreme Cogrt in the case, now pending
pefore the Court, ceiling will be raised to k. 4500/~
for P&T employees also. B

STEERING COMMITTEE MEETS

The Steering Committee met on 14,09.1993 & 18,09,1993
and reviewed the results of the negotiations, :

The members welcomed the proposals on Interim Relief
and D.A Merger, They however expressed disappointment
over the discrimination between the Railwaysen and others
on the gquestion of ceiling ©n income for Bonus.

. WA W BM
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABRAD,

O,A. NO, 1575 of 1993

R

BETWEEN s | ,
Smt, K. Janaki & 12 Othefsl  ee "Applicants
and | '
AYyoetavda, anu 2 Otlers, rY e Respondents

COUNTER AFFIDAVIT FILED ON BEHALF OF ALL THE RESPONDENTS.,

I, A, Tata Rao, son of -Sri A, Suranna, aged
about 50 years, occupation: Government service, d&o

hereby affirm and state as follows @

1. I am tbe Deputy Registrar (Admn,) and the
Respondeﬁt No,. 1 and as such I am fully acquainted
With‘all‘facts of the case, I am filing this counter
affidavit oﬁ behalf of all the respondents as I héve been
authorised to do so. The material averments in the D,A,
are denied;‘saVE those that are expressly admitted herein,
The applicants are put to strict proof of all such
averments except those that are specifically admitted

hereunder

2.- In reply to pa:é 6 of the 0.,A, the respondents

submit their reply as follows :
. {,- . ;'__-

(1) The scheme of productivity linked bonus was allowed
by the Government to certain sections of Central Government
employees working in various cbmmercial and production
oriented sectors of the Government such as Railways,

Posts & Telegraphs, Defence Production Units, etc,

By _ ‘ contd,..2
o515
91
APERSTARRY DEPONENTY T4
Sscrien Officer : . pEPUTY REGISTR AR (A_dmn.?
Crdia swrales srfovaw : Central Admiristrative Tribunal

< Conte! Aaministrative Tribuenos Hyderabad - 503 091,

FETIATT HYDLRaBAD
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Page 2.

During the year 1983 staff side of National Council
(Joint Counsultative Machinery) had demanded that the
remaining employees of the Central Governmént should
also be_given.bonué on simiiar lines, After careful
consideration by the Government, President was pleased
to decide that the €@entral Government employees who are

not covered under the productivity.linked bonus scheme
may be granted adhoc bonus for the year 1982-83 pending

evolution of a'formula for these categories of employees
as a wholé or separate formulae for each sector., The
Govt, of India, M/0 Finance vide 0O.M. No, i4€3)-E.(Coord)/
93, dated 30~9-1993, sanctioned adhoc bonus equivalent to
29 days of emoluments for the vear 1992-93 to all the
Cent:al Government employees who are not covered by any
pProductivity linked bonus scheme, Accordingly, the adhoc
bonus for the said year was'péid tq the employees whose:
emoluments as on 31-3-1993 do not exceed #s,2, 500/- per month, |
The méximum amount will be restriéted to the amount
admissiblé to those'drawing emoluments of R, 1600/~ rer month,
For the emplogees drawing monthly emoluments of more than

Rs, 1600/~ per month, but not exceeding Rs, 2, 500/= per montﬁ,
the adhoc bonus will be calculated as if the emoluments

were Rs,1600/~.per month, In accérdance with the said orders
of theGovt, of Indié achoc bonus for the year 1992-93

has not bkeen paid to all the appiicants except the
applicants at Sl,No, 6, 7, 10 and 13, as they have

become ineligible to get full bonus of 29 days emoluments

as their emoluments were above Rs5,2500/-~ per month as on

31-3-1993 restricting the amount to R5,1600/m= P.M,

('0”‘@“4333 K ;LL._Cjntd;..a

arTESTOR 4T | pEPONENT. € T T4
Lp DEPUTY RECISTRAR { A‘dmn a;
oo v | Central Administrative Tribua
o - Hyderabad - 500 001,
Cors, rnr TTF Wiy A
’fvm?ﬁ:ﬁm?ﬁe{%%r '



Page 3.

The épplicants at Sl,Nos, 6, 7, 10 and 13 were however,

paid adhoc bonus on pro~rats basis as admissible to them

-in abcordance with the orde;s of Govt, of India vide

" 0.M. No, Fu14(1)=E.Coord/88, dt. 5-6-1991, Copies of

0.M, dated 30-9-1993 and 5-6~1991 are filed herewith as

annexures R-1 and R-2,

(44) During the years 1990-91, 1991«92 and 1992.93, the

adhoc bonus was sanctioned for 29 dgys and bonus was paid

to a2ll the eligible empldyees with reference to the ceiling

prescribed by the Govt, of India,

(11d) In fgpiy to Para 61{d) it is submitted that the
demand of‘the'Central Government employees for enhancement
in the eligibility‘ceiling for payment of bonus was
discussed in the meeting of Standiné?ommittee of‘the
National C8uncil held in September, 1993, bh ihe basis 6f
a mutual agreement‘between the official side and the staff
side, a decision was taken to increase the eligibility
ceiling for payment of'productivity linked bonus to

case of
Rse 3, 500/@ except in the/Railway employees for whom the .

‘eligibility ceiling was raised to R,4500/-, However,

for adhoc bonus, -it was decided to maintain the eligibility.
ceiling of Rs,2500/=, It is pertinent to mention heréthat
the productivity linked bonus and adhoc bonus are covered

by separate-sdhemes.. The productivity linked bonus is |
related to the productivity and is related to the relevant
productivity linked‘bonus.scheme formulated by’the concerned
Ministry/Department with reference to the parameters of the
productivtfy obtained in the Department, On the other hand

adhoc bonus is not related to productivity, It is

L
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- generally in the nature of ex-gratia, There ts no

formula prescribed for thépéyment of adhoc bonus and the

same is determined on year to year basis taking into

“account the various relevant factors, Thus adhoc bonus

 cannot be compared or equalised with the productivity

linked bonus in the matter of eligibility cirteria, etc,
A copy of the letter No. P,26012/1/94-AT, of the Ministry

of Personnel is filed herewith as Annexure Rw3, The

md b mded men artmdad b dha armtdaanika has wma cwealovrameme b

the present case as the said case deals with a totally

- different sitwation, The facts and circumstances of that

case 1is entirely different to the present case.  As stated
above, the product;vity.iinked bonus scheme and adhoc
bonus scheme are two different aspects, the nature of
work and théDepartmenp under which they are working have
tO‘bé looked into, The saild case of Rendheer Singh &
Othérs deals with the Drivers working in the Delhi
Administration and Delhi Police Force, The nature of
work and the Departments under which-they were working

are all totally different and therefore cannot be compared

' for the purpose of application of ceiling of Rs,3500/= for

the émployees not covered by Productivity Linked@ Bonus
schéme, The said case deals with equal pay for equal

work and has no application to the c¢ase on hand,

For the reasons stated abbve. fﬁe applicants
have nét.madé_out any case either on the facts 6: on
law and there is no merit in the 0.A, It 15,‘therefo:e}
prayed that this Hon'ble Tribunal may be pleased to

dismiss the 0,A., with costs and pass such further and

ATTE% omc,:?d ‘ DEPONENT & T Tlt- '
befig gerETaS ST DEPUTY REGISTRAR (Admm.}

f:antrai »dministrative Tribuns? Contral Administrative Tribunal
#z71712 HYDERABAD- ~ Hyderabad - 500 001 !

contd,geed




P/age 54

other order or orders as this Hon'ble Tribunal may

deem fit and proper in the tircumstances of the

case,
DEPONENT, | - =y
DEPUTY REGISTRAR {Admn)
' Central Administrative Tribunal
Solemnly and sincerely o Hyderabad - 500 001,

affirmed this 8™  day
of Tapleadber 1994,

and signed his name in my presence,
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ATTESDOR . -
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Wu Tenafos afewog
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T Sulject:- Gt of ad-lhoe borius 10 the Central Governmern
employees for the year j992.93, . .

The understpned 1y ditevied toconvey the snuction of dic President
the grant of adhoe bonys equlvalent (o 29 days cinuliments for the
: ° accounting yeur 1992.93 ¢ Uic Centsnl Guvermnien ¢ oyees who are

T+ uolcovered )y iy Praductivity Linked Bonus Scliome, B poyimient wil]

alsv be admissitle 1o the Cental Police aryg Pata-Miliiary Personnel iy
frersonsicl of Avicy Fn_t;g'.r-c..J.'.‘mrry"numft'l'l."mnl!u'us, which 1olfow the
Central aversmei pattern of enmialusments atd e not covered Ly any

. - uther Lonus or ex-giuiia scheme, ' . -

C T 2. e ad-hac bonus tor the yenr 1992.93 g5 mentioned above will be
TR coripuied on the fusjs of the petanl vinvlunsents wpro’ nig fnchnding
', Rs.250K)/- bertanth nxan Vg Miteh, tyyn, The mnalinmn mnount will,

however, g restdeted 1o the anroang Admissible to (hase dinwjup
cinulunents ol Rs 1600/ termanth, Pyr e employees t!tnwiugmumlll)'
crooltnents of mote de e, 1 Gy nee month bt ay exceediog
Rs.250). PCE aantty, ey td-tine bonyg will he cnfeulnted e Jr the
Cuinoluimients wyepe Rs 16y, ey mouth, e apper veiling it or
Re25007- pecanan, BS O VLYY will e vpplicahle Beespective of
whether the Ctoburiens e dy g, bes the e-revised wrievised senle of ‘

pay. -
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Fifqs, @ fasaa qdqi qs1q _n'm?—ra RS e
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
Fifas st wfpem w0

DEPARTMENT OF PERSONNEL & TRAINING
g faedl .
NEW DELHI Dated the

No.P.26012/1/94%-AT

To,
The JRegistrar,
Central Administrative Tribunal,
Principal Bench,
Faridkot House,
Copernicus Marg,

New Delhi.

Subject:-Court case- 0.4.N0.1575/93 filed by Sut. Janaki & 12
others V/s C.A.T., Eyderabad and 2 others before

Hyderabad Bench of CAT - regarding.

T

Sir,

I am directed to refer to this Department's letter of

even number dgted 12,1.9%+ un the abowe subject

moer dabed e, +1 ject and to
é;"hommunlcate the views of Ministry of Finance in the matter. The
following views may pe incorporated suitably in the draft counts
reply to be drafted by the Govt. Counsel and the sawne sent

to this Department for getting vetted by the Min. of Lav,

. "uhe qemand of the employees for enhancement in the
eligibility ceiling for payment of bonus was discussed in the
meet ings of the Standing Comittee of the National Council
1n:.September, 1993 .under the Chattmanship of Cgbinet Secréf
On the basis of a muctual agreement between the official sig
and the Staff Side, it was decided to increase the eligibil
for apyment of PLB to Rs.3500/- except in the case of Railw
_employees, in whose case, the eligibility ceiling vwas raig
Rs.4500/~ for ad-hoc bonus, it was decided to maintain th"
bility ceiling of Rs.2500/-. ‘ s

B
Yo

g
CﬁQﬁ/, The productivity ponus and ad-hoc bonus are car
.\3* " separate schemes. While the PLB is ralated to the pr
$§fj,:KR \is regulated under the relevant PLB schemes formulagg
Pk concerned Ministry/Department with reference to ths s
o of the productivity obtaining in the Department,;q;né,/
u¢ . is not pelated to productivity., It is generally = /
P ex-gratia. There is no formula prescribed for Js
fiﬂ\ bonus and the same 1s determined on year to ye%b
into account the various relevant factors. £
therefore, be compared with the productivits
mat ter of eligibility creteria etc.”

A R
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CENTRAL ADMINISTRATIE TRISUNAL HYDERA3AD BINCH
(11 COURT)

RJAL/MAELJCAG Now /9 | . ,
DUIGINGL APSLICATION NO. 4575 oF 1993 e

..-"7..."“.‘.'.“'QIC'.'O“i.l.‘ll‘lIl.llll.‘-..-.‘l..ll.t..'l‘.‘l.It.‘llll.

Transfer Apnlication No, S 0ld Betn. Nes—

CERTIFIC TZ

Certified that.no further action is required to be tiken

and the cass is fit for consignment to the Record Room (Decided)

Dateds ﬂ( 1(-3¢ e ’
‘Countér Signed: - ’ Signature of ths Dealing

, Assistant.
Serntion NPPimarn/ra i nfap:__\-':



Pre-delivery judgement in 0.A.No.1575/93

prepared by Hon'ble Shri A.B.Gorthi, Member(A)

for concurrence pl, :
’ i,
To J-M Mq’\:_qi_

Hon'ble Shri A.V . Harldazan,

Member(J).
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CENTRAL ADMINISTRATIVE TRIBUN..L :HYDERABAD BENCH

AT HYDERMBAL
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et

OC.A.No. \Sﬁij1~q5§ Dt. of Decision:
_g}mir SQIV\Q.,\Q_LR A Oh’b\uf, rprlicant(s)
Respondent(s)

QAT
o FCR , INSTRUCTIONS L

1. Whether it be refeired to the Reporter or not. YES /RO

versus : - .

, . . ‘/ .
2. Whether it be circulated tc all the Benches YES/MG
of Centrsl Administrative Tribunal or not. _

Member( ﬁ— ) : V-iee:ghe-irm/mémber( f) o

'
-

-



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH
AT HYDERABAD

ORIGINAL APPLICATION No.1575/93

DATE OF JUDGEMENT 2~/ 1994

Between
1. Set K, Janaki

2. Sri A. Arun

3. Sri D.V.Lokeshwara Rao

4. Sri J.Md.Zafarulla

5. Smt V, Grija Bai

6. Bri T.Narasimha Rao

7. Sii K.Ramsudhakar

8. Miss Aruna Mamidi

9, Sri.v. Satyanarayana

10.5mt A, Vijayalakshmi

11.Sri S.Kailasam

12,Sri P,.S.R.Murthy

13.5ri KhajalKaleemullah «e« Applicants
and

1. The Registrar,Central Admn.Tribunal
Hyderabad Bench, Hyderabad '

2. The Secretary to the Govt. of India,

Min. of Finance, Deptt. of Expenditure

Central Secretariat, New Delhi
3. Union of India, rep by

Secretary to Govt., of India

Min, of Personnel and Trg.

Public Grievances and Pension

Central Secretariat.mew Delhi «+« Resgpondents
Counsel for the Applicant :: Mr K. Venkateswara Rao
Counsel for the Respondents:: Mr NR Devraj, Sr.CGSC
CORAM:
HON'BLE SHRI A.V, HARIDASAN, MEMBER(JUDL.)

HON'’BLE SHRI A.B. GORTHI, MEMBER(ADMN)
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0.A.1575/93 | Dt. of Judgements_ 2~ // — 199

JUDGEMENT
XAs per Hon'ble Shri A,B,Gorthi, Member (Admn) X

The claim of the applicants is for parity with certai
other Central Government employees, such as the . - s

employees of the Railways and the Posts ang Telegraphs

Department in respect of payment of adhoc bonus,

2. Employees of Centfal Government, working in commercial
and production oriented sectors such as the ka11Ways,‘£psté£§
Telegraphs and Defence Production units receive Producftivity
linked@ bonus. The question of extending the benefit of grant
of bonus to other Central Government employees was considered
and it was decided in.1983 to grant them 15 days emoluments
as “ad-hoc" bonus for the year 1982-83, Employees drawing =
emoluments nofexceeding Rs.1600/- rer month only were eligible

for "ad-hoc" bonus. The upper ceiling on emoluments was later

raised to RS.ZSOO/; rer month,

3, The eligibility ceiling on income for payment of

Productivity Linked Bonus was also raised to Rs.250/0/~

per month but the same was further raised ip 1993 as unders-

a) for Railwaymen From Rs.3500/- tc Rs.4500/-

b) for P&T and other From Rs.2500/- to Rs.3500/-
employees covered by

"Productivity linked
Bonus scheme

4, Sco far as other Central Government employees are
concerned, the ceilin§ limit remained-at R5.2500/« per month " _
which is the grievance of the applicants. They c¢laim adhoc

bonus for 29 days for 1992-93 keeping the eligibility celling

at Rs.3500/- per month,

5 The respondents have clarified that Productivity Linked

Bonus and adho¢ bonus are administered under two different

‘..3
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schemes and that, the employees covered by the two schemes

fell into .two different categories, Whereas, Productivity :
Linked Bonus qoygtégbhly empldyees in éommercial'o; producti
oriented establishments of the Central Government, the scheme—
of ad-hoc bonus covers the rest of the Central Government
éstsblishiments, As adhoc bonus is not production linked, it
cannot always be equatedlfo Productivity Linked Bopus,

even if at one point of éime both the schemes operated on
similar terms. The reépondents thus contend that the arplicar—
cannot claim parity with the employees enjoying the benefit

of Productivity linked bonus.

6. There can be no dispute that employees can be classif jmmm
for differential treatment, but what is essential is that ther
must be a nexus between the basis of classification and the
object of the scheme. The object of Productivity Linked Bonus
is to spur the employees to achieve higher. levels of producticmm
or profit., There can, thérefore be no question of extending
identical benefits to tho%e sexrving in Govermment Departments

which are not production or profit oriented.

7 In. -¥mion of India Vs Tejram Parashramji Bombhate
(1991)3 SCC 11, it was held that in respect of a policy matter
involving financial burden, nc court or Tribunal should compél
the government to change its policy. It is entirely for the
executive to examine the iésue in all its aspects, with the
assistance of experts, if iequired, and take a decision which
is in the best interestsloﬁ all concerned. 1In the past, the
elégllity ceiling on income was raised by the Government itself
from Rs,.1600/- to@ﬁ&é&;ﬁﬂo/-. It cannot, therefore be said
that the Government would be oblivious to the requirement of
re-examining the eligibility ceiling on income for grant of

adhoc bonus at an appropriate time,

A

‘004
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Be With the above observations, we dismiss the OA,

No order as to costs,

A.B., GORT (A.V., HARIDAS

Member{Admn) Member{(J)
Dated: 2. Nov - g4
i
ﬁ”_,.l—f/_?”’;ﬁ“
v 1 DEPUTY REGISTRAR(3)
To
1« The Registrer, Central Adminitrative Tribunal,

Hyderzbad Bénch, HWydsrabad,

2. The Secretary to the Govt. of Indis,

Mine of Fimance, dept. of Expenditura,
~Central Secretariat, New Delhi.
. The Secrstary to Govt, of India,Union fo India,
Ministry of Personnel and Training,
Public Grdevance Pension, .
Cgntral Secretariat, New Delhi,

4, One copy to Mr.K.Vesnksteswar Rao, Advocate,CAT,Hyderabad,

5. Cne copy to Mr.N.R.Devraj,BR.CGSC,CAT,Hyderabad,
6. One copy te Library,CAT,Hyderzbad. + i AT, ed .
7. One spare copy. Roeported ax P S7endord vy ©
Q- Copy fo pu Bvnihn € L
YLKR
o
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IN THE tENTﬁ\L ADMINISTRATIVE TRIBUHAL
AYDERABAD BENCH HYDERABAD :

Fap H?\

THE HON'SLE MRLALY.HIRIDISAN @ MEMBIR{Z

AND

THE HON'SBLE MR.ALB.GORTHI ¢ MEMBER(A)

- DaAted: | Q(/?ﬂf

N
ORD-R/JUDCHENT, '

.2, /R PAETTNO. -
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Admitted and Interim Directions
Issued} :

" Aliouedy ‘ _ A

}Dlsmiss E.d. \/”

| ake.

Digﬁzgsed ay withdrawn,
Dismissed Por Dafault.

Re jecteed/Ordered.,

No ordar asNo costs,~"
mhw-M‘m,
Caatral Administrative Tridenal LKR
DESPATCH
13 NOVISYh

1 myrone ABAD




